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t{THE MINISTER OP STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) Nationals of America,
Germany and Britain among others are doing
relief work in Bihar.

(b) No, Sir.]
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COMPLAINTS AGAINST PRADHAN or GRAM
SABHA (DEIJHI)

719. SHRI S. K. D. PALIWAL: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that in 1965 about
10ft—125 residents of Patparganj  (Delhi)
jointly lodged

f[ ] English translation. ITransferred from the
Oth June, 1967.

[ 19 JUNE 1967 ]

to Question* 4646

certain complaints in writing with the Delhi
Administration against the present Pradhan of
the Gram Sabha;

(b) if so, whether these complaints were
enquired into by the then Assistant
Development Commissioner (Panchayat),
Delhi Administration;

(c) if the answers to parts (a) and (b)
above be in the affirmative, the details of
these complaint; and the results of the said
enquiry; and

(d) whether the decisions of the enquiry
have since been given effect to and if not, the
reasons therefor?]
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ttTHE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (d) A statement Is laid on the
Table of the House.

STATEMENT

to Questions

(a) to (d) In 1965, one complaint
against the Pradesh, Gram Sabha,
Patparganj was made by 89 villagers
jointly to the Chairman, Block Panchayat
Samiti, Shahdara. A second complaint
was made against him by 17 persons
jointly to the Development
Commissioner,  Delhi.  The  first
complaint was enquired into by the
Chairman, Block Panchayat Samiti and
the Block Development Officer,
Shahdara. On the basis of their reports, a
notice was served on the Gaon
Panchayat, Patparganj to show cause
why it should not be superseded. While
replying to the notice the Panchayat
wanted that the Asstt. Development
Commissioner (Panchayats) should visit
the village and see things for himself.
He, accordingly, paid a visit to the
village to look into the matter.

The main allegations against the

Pradhan were:

(i) The Pradhan filed false ejectment
cases on account of party-politics
resulting in the wastage of Goan
Sabha Area Funds.

(ii) The Pradhan filed cases according
to his own sweet will against those
persons who opposed him.

(iii)) The Pradhan did not file any
ejectment case against any resident
of his own village Shamaa-pur Jhangir.
(iv) The Pradhan and his relatives have
made encroachments on the Gaon Sabha

land. The Asstt. Development
Commissioner (Panchayats)
concluded that but for some

encroachments including one by the
Pradhan and one by

f[ ] English, translation.
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his brother, the work of the Panchayat
was going on satisfactorily.

The Pradhan was directed to surrender
his possession and file ejectment suits
against the others. Before filing the
cases, the Pradhan requested for detailed
demarcation of the Gaon Sabha land so
as to facilitate ejectment proceedings.
The Naib Tehsildar (Panchayats) was
directed to carry out the demarcation.
That has been done and the Pradhan has
again been advised to take immediate
action against the encroachments and the
Block Development Officer, Shahdara
has been asked to keep a watch over the
compliance.]
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UNAUTHORISED OCCUPATION OF LAND TN
DELHI

720. SHRI S. K. D. PALIWAL: "Will
the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of persons against
'whom cases regarding unauthorised
sccupation of land were field by the

[ 19 JUNE 19C7 ]

fTransferred from the 9th June, 1967.
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present Pradhan of the Gram Sabha,
Patparganj, Delhi during his tenure of
office;

(b) the amount of money spent by the
Gram Sabha in these cases and the total
amount of money out of this amount
which, was received by the Pradhan of
th, Gram Sabha as allowances; and

(c) the number of cases out of the
total number of cases mentioned above
which were won or lost by the Gram
Sabha?]
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t{THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c) Since the commencement of
the tenure of the present Panchayat in
December, 1963, the Gram Sabha,
Patparganj, has filed 29 cases against 40
persons for unauthorised occupation of
land. Out of the 8 cases decided so far,
the Gram Sabha has won 2 and lost 6.
The expenditure incurred in these cases
so far has Deen Rs. 4,148.57 Padse
inclusive of allowances, amounting to
Rs. 584,00, received by the Pradhan of
the Gram Sabha.]

t [ ] English translation.



